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13, 1904 ( aka) 

Tht Lok Sabna met at Elevr;n of the 
Clock 

[MR. SPEAKER in the chair] 

MEMB R WORN 

8hri urul Islam (Dhubri-.Assam) 

OBITUARY REFERENCE 

.MR. S EAKER: Hon. Members, 
I have to inform the House of the sad 
demise of hri A.Durairasu, who was 

! ember of Fourth and Fifth Lok 
Sabha during 1967-77 representin 

erambalur constituency of Tamil 
Nadu. 

An agriculturist and a social 
worker, he wa an office b -arer of 

veral institutions and other social 
organisation , He work d for r moval 
of untouchability, spr ad ofeducation, 
village dey lopment and cooperative 
movement. 

Shri Durairasu passed away at 
Pondicherry on 23rd F bruary, 1983, 
at the ag of 54 years. 

We deeply mourn the los of this 
friend nd I am sure the Ho e will 
join me in conveying our condo-
lences to the ber aved family. 

The House may stand in silence for 
a short while to express its sorrow. 

(Th~ M~mhers then stood in silence 
for a short while) 
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THE MINISTER OF DEFENCE 
(SHRI R. VENKATARAMAN); (a) 
and (b y. A statement is laid on 
the Table of the House. 

Sta tement 

Pre.~umably, the Honourable 
Member refers to Defence lands. 
There is no cheme, as uch, for allot-
ment or selling of agricultural and 
residenti 1.1 1 ands in big citi. How· 
ever, un . r the existing policy of the 
Government, disposal of vacant De-
fence land" inside c Tlto :n.! ts is, 
regulated in the following manner:-

I. Outside. r:ivil areas 

(i) By Ie of alternative . residential 
plots to such grantees/lessees 
who. sites held 0 resumable 
t nur have b en t ken backfor 
Defence purposes. 

(ii) By gr nt of lease to charitable 
and ducational institutions run 
by re~i tered bodies or public 
trusts. 


